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mentioned below to issue permits for such foreigners as mentioned above 
within their respective terrltioria1,limits:- 

* 

' District Magistrate, Shimla. 
Djstrict Magistrate, Kinnaur at Kalpa. 

I District Magistarte, Kullu. 
District Magistrate, Chamba. 
Sub-Divisional Magistrates : 

1) 

1. Shimla .district Sub-Divisional Magistrate at 
Shimla. 

Sub-Diyisional Magistrate, Rampur. 
2. Kinnaur district Sub-Divisional Magistrate, Nichar. 

Sub-DZvisional Mag strate, ICs?lpa. 
Sub-Divisional Magistrate, Pooh. 

3. Lahaul and Sgiti district Sub-Divisional Magistrate, Kaza. 
Sub-Divisionel Magistrate, Lahaul 

at Keylong.. 
1 Sub-Divisional Magistrate, Udai- 

pur. 
4. Cnamba istrict Sub-Divisidnal Magistrate, Kjllar. 

Sub-Divisiorzal Magstrate, Tissa. 
Sub-Divisio~zal Magistrate, 'namba. 
Sub-Divisional Magistrate, Bhar- 

maur. 
-------_C-- 

(R.H.P. dated 11 -1-1992,p. 53-54). , 
-d 

THE WDIAN FOREST (HIMACHAL P W E S H  AMENDMENT) . 
ACT, 1968 

(ACT No.25 OF 1968)' 

ARRANGEMENT OF SECTIONS I 

Sect ions: 

1. Short title and extent. 
2. Amendment of section 1. 
3. Amendment of section 38.  
4. Amendment of sections 52, 53 and 55. 
5. Substitution of section 82. , 
6. Insertion of new section 84-A. 
7. Repeal and savings. 

-. (Received the ass en^ of the Pres;dent of India on tiletl3th Decerxber, 
-7 1965 and was published in R.H.P.,Extra. dt. 17-2-1969; p. 133-35). 

An Act to amend the Indian Forest Act, 1927 (Central Act 16 of 1927) iu ifs 
application to Himachal Pradesh. 

h 

__ _.______- __  _ _ _ _  . __ . -- - ^ -- _-_-- __ . __ -,_ _ I 

1. For Statement of Objects and Reasons, see R.H.P. Extra, dated 13-8-1968, P. 816. 
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Amended repealed or otherwise effected by- 

. 8.0.1968, published in R.H.P., Extra dt.20-1-1973, p.. 191-192. 

. BE it enacted by the Legislative Assembly of Himachal Pradesh in the 
. Nineteenth Year of the Republic of India as follows:- 

< .  

$ 1. Short title and extent.-(1) This Act may b: called the Indian 
Forest (Himachal Pradesh Aaepdment) Ace, 19.68. 

(2) It shall extend to the whole of Himachal Pradesh. 3 7 
2. Amendment of section 3.-'In section 1 of the Indian Forest Act, 

1927 (16 of 1927), in its application to the '[State] of Himachal Pradesh 
(hereinafter referred to as the principal Act), after sub-section (2), the follow- 
ing sub-section shall be inserted, namely:-, 

"(2-A) Notwithstanding anything contained in sub-section (2),. it 
also extends to such territories which, immediately before the 
1st November, 1956, were comprised in the State of Patiala and 
East Punjab States Union, and have since mergzd with Himachal 
Pradesh under section 5 of the Punljab Re-orgrtnisation Act, 1966- 
(31 of 1966J." 

3. Amendment of section 38.-In sub-section (1) of section 38 of the 
princpal Act, for the words <the owners of shares therein amounting in the 
aggccgate to atleast two thirds thereof', the words 'the owners of the majority , 
of shares therein' shall be substituted. b . 

4. Ahndment of sections 52, 53 and 55.-In sections 52, 53 and 55 
of the principal Act, for the word <cartsy wherever it occurs, the word ~vehicles' 

4 shall be substituted. 

5. Substitution of section 82.-For section 82 of the principal Act, the 
following section shall be substituted, namely:- 

"82. Recovery of money due to Government.-(1) All money payable Qo 
the State Government under this Act or under any rule ,made 
under this Act or on account of the price of timber, or other forest 
produc;,pr of expenses incurred in execution of this Act in respect 
of timber and other forest produce, or under any contract relating 
to timber or other forest produce including any sum recoverable 
thereunder for the breach tbereof,or in consequence of its cancel. 
lation, or under the terms of a notice relating to the sa le 
of timber or other forest produce by auction or by invita tion 
of tenders, issued by or under the authority of a Forest-Officer and 
all compensation awarded to the State Government under this 
Act may, if not paid when due, be recovered under the law for the 
time being in force, as if it were a n  arrear of land pevenue. 

(2) For the removal of doubts, it is hereby declared that the provisions 
of sub-section (1) shall also apply to all cases of recovery which 
are e~tller pending at the commencement of the Indian Forest ------ -- - 1. Subs. for ' ' ~ n i o n ~ e r r i t o r y "  vide A. 0. 1913. 

i 



(H:mclchal Pradesh Amendment) Act, 1968 or are initiated there- 
after in respect of contracts entered into prior to such commence- 
ment, any judgement, decree or order of any court t o  the contrary , 
notwithStanding": - 

I 

6. Insertion of new section 84-A.-After section 84 of the principal 
Act, the following section shall be inserted, namely :- 

C 

4 <  8 4 6 .  Validity of settlemants etc. of convenaating State.-For the  
r_emovaI of doubts, it is hereby declared that every settlement or 
arrangement made before the 20th August, 1948, under the aut- 
hority of the Government of any covenanting State forming part 
of the territories referred to in sub-section (2A) of section 1, 
with respect to any claims or rights of any pzrsons admitted liy 
the Government of that State to be in existence in any of the for- 
ests or  waste lands which were the property of that Government 
or over which that Government had proprietary rights or to the 
whole or part of the forest produce of which that Government 
was pntitled, shall be deemed to be a settlement of claims and 
riglits made under this Act and all such claims and rights shall 
bs deemed to be claims and rights duly inquired into and admitt- 
ed for the purposes of this Act and shall be deemed always to have 
been so inquired and admitted for the purposes of the Patiala 
Forest Act, 1999 B.K., and it shall not be, and shall be deemed 
never to have been, necessary to determine the rights of persons in 
accordance with chapters I1 and IV, as the case may be, for 
declaring any forest or waste land to be a reserved or protected 
forest or a first or a second class forest". ' 

7. Repeal an3 ssavings.-(l) The Indian Forest (East Punjab Amend- 
ment) Act, 1948 (7 of 1948), the Indian Forest (Punjab Amendment) Act, 
1954 (20 of 1954) and the Indian Forest punjab Amsndment) Act, 1962 (13 of ' 
1962) in so far as these apply to the areas merged in Himachal Pradesh under 
section 5 of the Punjab Re-orgsnisation Act, 1966 (31 of 1966), are hereby 
repealed : 

4 Provided that such repeal shall not affect- 

, (a) the previous operation of the Acts so. repealed or anhything duly 
done or  suffered thereunder ; or 

(b)  any right, privilege, obligation or liability acquired, accrued or 
incurred under the Acts so repealed; or 

(c) any p:nalty, forfeiture or punishment incurred in respect of any 
offence committed against the Acts so repealed; or 

(d) any investigation, legal proceeding or remedy in respect of any ' 

such right, privilege, obligation, liability; penalty, forfeiture or 
punishment as aforesaid;, or 

(e) operation of section 39 of the Patiala Forest Act, 1999 B.W., which 
is a saving under section 7 of the Indian Forest (Pulljab Amend* 
ment) Act, 1962 (13 of 1962), 

. End any such investigation, legal proceeding or remedy may be institutsd, 
continued or enforced, and any such penalty, forfeiture or punishment may be 
imposed as if this Act had cot been passed. 
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(2) Subject to the provisions of sub-section (I), anythirg done or  any 
action taken (including any appointment or delegation made, *notification, 
order, instruction or direction issued, rule, regulation, bye-law or form fram- 
ed) so far as it is not inconsistent therewith, shall be demeed to have been 
done or taken under the principal Act as  so amended : , 

Provided that all forests which, immediately before the commencement 
of the Inidan Forest (Punjab Amendment) Act, 1962 (13 of 1962), are 
deemcd to bz, first and second class forests under the Acts repealed by sub- 
section (1) shall, respectively, be deemed to  lx reserved and protected forests 

P 
for the purposes of the principal Act as  amedned by this Act. 

-_i- 

THE INDIAN FOREST (HIMACHAL PRADESH SECOND 
AMENDMENT) ACT, 1991 

(Authoritative Engiish Text of the Bhartya Van (Himachal Pradeslz Duitya 
Shanshodan) Adhiniyam. 1991 

(Act No. 15 of 1991)l 
/ 

ARRANGEMENT OF SECTIONS 
Sectl'ows: 

-1. Short title. 
2. Amendment of section 2. 
3. Amendment of sections 26, 33 and 42. 
4. Amendment of sectien 52. 
5. Insert ion of sections 52-A and 52-B . 
6. Amendment of sect;on 53. - 
7. Amendment of section 58. 
8. Amendment of section 59. 
9. Insertion ofsections 59-A and 59-B. 

10. Substitution of section 60. , 

11. Amendment of section 61. 
12. Amendment of section 67. 

(Received the assent of the President of India on the 9th July, 1991 and 
was published in 'Hindi in R.H.P. Extra., dated 24-7-1991, P. 1649-1653 slid 
in Engl sh in R.H.P. Extra., dated 24-7-1991, p.1654-1657 . 
An Act further to amend the Indian Forest Act, 1927 (Central Act No. 16 of 

'1927), in its application to the Himachal Bradesh. 

Be it enactcd by t l s  Legislative Assembly of Himachal Przdesh in the 
Forty-second Year of the Republic of India a s  follows:-- 

1. * Shork title:-This Act may be called the Indian Forest (Himachal 
Pradesh Second Amer:dme~t) Act, 1991. 

2. Amendment of section 2.-In section 2 of the Indian Forest Act, 
1927 (16 of 1927) (hei-einafter called the principal Act).- 

(a) in cluase (6) the word 'Gand" occurring at the end shall Be ommitt- 
ed. s - 

)"- -- - -- 
1. Passed in Hindi by the Himxchai Prad:sh Vidhan Slbhs. For 'Stateaant of Objects 

and Reasons see R.H.P. Eritra, dated i4-3-1941, Pages 322 and 327.. 



268 H. P. ACTS, NOTIFICATIONS AND~RULES (H. P. CODE VOL. X) 

(2) Subject to the provisions of sub-section (I), anythirg done or  any 
action taken (including any appointment or delegation made, *notification, 
order, instruction or direction issued, rule, regulation, bye-law or form fram- 
ed) so far as it is not inconsistent therewith, shall be demeed to have been 
done or taken under the principal Act as  so amended : , 

Provided that all forests which, immediately before the commencement 
of the Inidan Forest (Punjab Amendment) Act, 1962 (13 of 1962), are 
deemcd to bz, first and second class forests under the Acts repealed by sub- 
section (1) shall, respectively, be deemed to  lx reserved and protected forests 

P 
for the purposes of the principal Act as  amedned by this Act. 

-_i- 

THE INDIAN FOREST (HIMACHAL PRADESH SECOND 
AMENDMENT) ACT, 1991 

(Authoritative Engiish Text of the Bhartya Van (Himachal Pradeslz Duitya 
Shanshodan) Adhiniyam. 1991 

(Act No. 15 of 1991)l 
/ 

ARRANGEMENT OF SECTIONS 
Sectl'ows: 

-1. Short title. 
2. Amendment of section 2. 
3. Amendment of sections 26, 33 and 42. 
4. Amendment of sectien 52. 
5. Insert ion of sections 52-A and 52-B . 
6. Amendment of sect;on 53. - 
7. Amendment of section 58. 
8. Amendment of section 59. 
9. Insertion ofsections 59-A and 59-B. 

10. Substitution of section 60. , 

11. Amendment of section 61. 
12. Amendment of section 67. 

(Received the assent of the President of India on the 9th July, 1991 and 
was published in 'Hindi in R.H.P. Extra., dated 24-7-1991, P. 1649-1653 slid 
in Engl sh in R.H.P. Extra., dated 24-7-1991, p.1654-1657 . 
An Act further to amend the Indian Forest Act, 1927 (Central Act No. 16 of 

'1927), in its application to the Himachal Bradesh. 

Be it enactcd by t l s  Legislative Assembly of Himachal Przdesh in the 
Forty-second Year of the Republic of India a s  follows:-- 

1. * Shork title:-This Act may be called the Indian Forest (Himachal 
Pradesh Second Amer:dme~t) Act, 1991. 

2. Amendment of section 2.-In section 2 of the Indian Forest Act, 
1927 (16 of 1927) (hei-einafter called the principal Act).- 

(a) in cluase (6) the word 'Gand" occurring at the end shall Be ommitt- 
ed. s - 

)"- -- - -- 
1. Passed in Hindi by the Himxchai Prad:sh Vidhan Slbhs. For 'Stateaant of Objects 

and Reasons see R.H.P. Eritra, dated i4-3-1941, Pages 322 and 327.. 



\ 

HE INDIAN FOREST (HIMACHAL PRADESH SECOND AMENDMENT) ACT, 1991 269 

(b) in clause (7), for-the sigll ".", the sign and word, '$and" shall be 
substituted ; and 

a .. (c) after clause (7) so amzr:ded the follov~ing clause, (8). shall be add- 
A ed, namely:- 

"(8). "Vehicle" means wheeled conveyance of any description Which 
IS capable of b:il?g used for movement on land and includes * a cart, trolly vehicle and a trailor but does nct include bicycle'and 
cattle". - 

3. Amendment of sections 26,33 and 42.-In sections 26,33 and 42 of the 
principal Act, for the words <'six months" and "five hundred" the words 
"two years" and "five thousa~d" shall be substituted respectivley. 

. 4. Amjndrnent of section 52-Yar sub-section (2) of section 52 of the 
principal Act,, the followirg sub-sectiors (2) and (3) shall be substituted 
namely:- 

"(2) Any Forest Officer or Police Officer may, if he has reasons to 
believe that a vehicle has been or is beifig used for the transport 
of-timbcr (excluding fuelwood, resin, khair-wood and katha 
in respect of  which a forest offence has been or is bsing commit- 
ted require the driver or other person-in-charge of suck vehicle . to  stop the vehicle and cause it to remain statlonary as  long a s  

I may reasonably be necessary to examine the contents in the vehicle 
and inspect all records relating to the goods carried which are in 
the possession of such driver or o t h ~ r  person-&charge of the 
vehicle. 

% 

(31 Every OEcar seizing any property under this section shall place 
on such property a mark ii~dicsting that the same has been seized 
and shall, as  soo:: as  may be, make a report of such seizure- 

(a) where the offence oil accoynt of which the seizure has been 
r madz, is in' respect ~f timber (excluding fuelwood), resin, khair 

wood and katha wh;ch is the property of the State Government 
, to the concsrned authorised officer under sub-section (1) of 

section 52-A; and . 
(6 )  in other cases, to  the Magistrate having jurisdiction to try tile 

offence on accou;!t of which the seizure is m d e "  . 
5. Insertion of section 52 .4 and 52 B.-After section 52 of the principal 

Act, the following sections 52 A and 52-B shall be inserted, namely:- 

"52-A. Confiscation 'by Forest Officers in ceriain cases.+) Notwith- 
standing anythirg coileaincd in this Chapter, where a forest off- 
ence is b:l:ev~d to have been committed in respect of timber (ex- 
cluding fuelwood), resin, khair-wood a:;d katha, which is the prc- 
perty of t be State Governmerit, the. Officer seizing the property 
under sub-section (1) of section 52 shall without. any unieason. 
able delay produce it, togeth'er with all tools, ropes, chains, . 

+ boats or vehicles used in 'somm,tting such offence before an officer, 
authorised by the Stale Government in this behaif by notifica- 
tion published in the 0Ric:i:l Gazette, not below the rank of an 
Assistant Conservator of Forests (hereinafter referred to a s  the 
authorircd cfficer). 
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(2) Where an  authorised oscer  seizes under sub-section (1) of 
section 52 any timber (excluding fuelwood), resin, khait-wood and 
katha, which is the property of the State Government, or where 
any such property is produced before an authorised Of'Gcez under 
sub-section (I), once he is satisfied that a forest offence has been 
committed in respect of such property, such authorised oEcer may, 
whether or not a prosecution is instituted for the commission 
of such offence, order ~onfiscation of the property so seized 
together with all tools, ropes, chains, bopts o r  vehicles + T- 
used in committing such offence. 

3 

(3) (a) Where the authorised officer, after passing an order of con 
fiscation under sub-section <2), is of the opinion that iti? expe 
dierlt in the publ~c  interest so to do, he may order co~fiscated 
property or any part thereof to b: sold by public auction. 

(b) Where any confiscated property is sold'as aforesaid, the proceds 
thereof, after deduction of the,expenses of any such auction or 
other incidental expenses relat~ng thereto, shall where the order 
of confiscation madc under sectiog 52-A is set aside or annuled 
by an order ander section 59 or section 59-A, be paid to the 
owner thereof or the psrson from whom it was seized as may 
be specified in such order. 

5243. Issue of show cause notice before confiscation under section 
52-A.-31) No order confiscating any timber (excluding fuelwood), k, 
resin, khair wood and katha, ropes, chains, boats or vehicles shall 
be made under sectlon 52-A except after notice in writing to i 

the person from whom it is seized and considering his objections, 
. i fany:  

Provided that no order confiscating a motor vehicle shall be 
made except, after giving notice in writing to the registered - 
owner thereof, if in the opinion of the authorised officer it is 
practicable to do so, and considering his objections, if any. 

(2) Without prejudice to the provisions of sub-section (1) no order 
confiscating any tool, rope, .chain, boat or vehicle shall be made 
under section 52-A if the owner of the tool, rop:', chain, boat 
or ghicle proves to the satisfaction of the authorised officer 
that it was usediq carrying : l e  timber (zxcludilng fuelwood), 
resin, k!lair wood and katha, without the knowledge or conni- 
vance of tb& owner himself, his agent, if any, and th.: person-in- 
charge of the tool, rope, chain, boat or- vehicle and that each of 
them hzd' taken all reasonable and r.iecessary precaution against 
such use. 

6. ~hvadrnent of section 53.-At thk end of section 53 of the prillcipal 
Act but bzfore the s j g ~  ".", the words, brackets, fig~res.abd alphabet "or 
before the authorised officer under sub-section (1) of section 52-A" shall 
be inserted. . , 

7. Amendment of section 58.-AFter the wordr "The Mag'strate" 
occurring in the bsgi~ising of section 58 of the principal Act, the words, 

i 
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brackets, figures and alphabet or subject to such rules as may be prescribed, 
the authorised o f i e r  uilder sub-section (1) of section 52-A" shall be insert- 
ed. 

8. Amendment of seetion 59.-In section 59 of the principal Act,-- 

* (a)  in the heading after the words "orders under sectioa" but before 
the figure "55", the figures, alphabet and sign "52-A", shall be 

c inserted ; 
'T (b )  the existing section shall b3 re-numbered as sub-section (1); and , , (c) after sub-section (1) so renumbered, the foll6wing sub-section (-2) ' - and sub-section (3) shall be added, namely:-- 

"(2) Any person aggreived by any order passed under section 52-A 
or sgction 59-A may, within thirty days from )the date of 
communication to him of such order, appeal to the Sessions Judge . 

* having jurisdiction over the area in which the ploperty to which 
the order relates has been seized and the Sessions Judge shall, 
after giving, an opportunity to the appellant and the authorised 
officer or the officer specially empowered under section 59-A, 
as the case r a y  be, to be heard, pass such order as he may think 
fit confirming, modifying or annuling the. order appealed 
against. 

(3) The order of the Sessions Judge under sub-section (2) shall Be 
final and shall not be qu-stioned in any court of law." 

4 

i 9. Inseration of section 59-A and 59-B.--After section 59 of the principal 
+ 

,f Act, the following sections 59-A and 59-B shall bq ineserted, namely:- . 
I 

i "59-A. Revision.-Any forest officer not below the rank of Conservator ' 
of Forests, specially empowered by the State Government in this 
behalf by i~otification published in the Official Gazette,* may; 
beforeathe explry of thir~y days from the date of order of the , authorlsed officer under section 52-A, suo-motp call for and 

I examine the records of that order and may make such enquiry 
or cause such enquiry to be made and may pass such orders, as 
he deems fit: 

. Provided that no order prejudicial to a person shall be passed under 
this section without giving him an opportunity of beinb heard. 

59-B. Bar of jurisdiction in certain cases.-Whenever any timber (ex- 
cluding fueIwood), resin, khair wood and katha together with any + 
tool, rope, chain, boat or vehicle used in comm~tting any forest , 
offence is seized urider section 52, the authorised officer under 
sub-section (1) of section 52-A or tile omoer specially empowered 
under section 59-A or Sessions Judge hearing an appeal under 
sub-section (2) of section 59 shall have, and notwithstanding 
anything to the contrary contained in this Act or in the Code 
of Criminal Procedure, 1973 (Cent;al Act 2 of 1974) or in any 
other law fur the time hiilg in f?rce, any other officer, court, 
tribunal or auhority shall not have, jurisdiction to make order 
with regard to custody , possession, delivery, disposal or distribut. 
tlon of such property." 
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10. Substitution of section 60.-Far section 60 of the principal Act, 'the 
following shall be .substituted, namely :- 

<~60. When an order for the confiscation of any property has been 
passed under section 52-A or sectlon 55 or section 57, as the 
case may be, or where on revision application made under sectlcn 
59-A such order for confiscation.ha.s not been set a side, and 

- the period limited by section 59 for an appeal from such order 
has elapsed, and no such appeal has been preferred or when, 
on such an appeal being preferred, the Appellate Court con- . Q 
firms such orders in respect of the property or a portion of such 
property, such property or such portlon thereof, or if it has been 
sold under sub-section (3) of section 52-A, the sale proceeds 
thereof, as the case may be, shall vest in the State Government 
free from all encumbrances." 

11. Amendment of &ion 61.-After the figure '"52" but before the sign 
IG." occurring at the end of section 61 of the principd Act, the signs and 
words, "which is not the property of the Government, and the withdrawal 
of any charge lhade in respect of such property" shall be inserted.' 

12. Amendment o[ 67.-For the words, bracketb afid figires 
<(the Code of Criminal Procedure, I898 (5 sf  1898)" occurring in section 67 
of the principal Act, the words, brsckets and figurs "the Code of Criminal 
Procedure, 1973 (2 of 1974)" may be substituted. 

NOTIFICATIONS AND RULES - \ 
UNDER 

THE INDIAN FOREST ACT, 1927 

APP~INTMENTS AND DELEGATIONS 
i 

FOREST FARMING AND JENVIROXMENTAC CONSERVATION 
DEPARTMENT 

Shimla-2, the 24th August, 1978 

No. ll-§fii75-$F.-In supersession of this department iotifications .of 
even number, dated the 9th September, 1975 and-1 1-1 1-1975 aad, in exerclse 
of the powers conferred by sub-section (2) of section 2 of the Indian Forest 
Act, 1927 (Act No. 16 of 1927), the G~vernor,  Himachal Pradesh, is pleased 
to appoint the Managing Director, Direacr (Marketing), G e n e r a l ~ a q a ~ e r s  
Divisional Mlnagers, sub-Divisional MaraagcrslDepot Officers/Asslstant 

(Managersl Forest I(ar.gers/Forest Guards ,Resin Guards, Timber Chowki- 
darsl Resin Watchers, Dzpot WatciiersIDcpot Chowkidars, Boatmen, 

f' 

Taroos and Drainmen of the: Himachal PraJesh State Forest Corporation 
limited as Forest Officers to do all acts in connecton with the protection of resin 
and timber and exercise all powers that may be done or exercised by a 
Forest Officer in this behalf under the Act or rules made thereunder. - - -  
(R.H. P., 'ilated 16-9-1978, p. 928). 



1'1 11.: INDIAN I'OKEST (IIIMAClIAL FIIAD13SlI THIKD 

ARIENDM FN'T) AC:'r, 1 996. 

(ACT NO. IS 0 1 7  1 9 9 7 ) ~ .  

(Rcccivcd the assent o f  tlic President on 3rd July. 1997 ;u-id was published 
ill I l i n d i  :111rl Lnglish in R.II.1'. l,s!rrl. d;rtcd 23-7- 1997, pages 37.14 ;uld 2745). 

,-\II Act furtbcr to amcntl the 111ilian Forcst Act, 1927 (Ccatral .4cl No. 1 G of 
1'127) ia its : ~ p p l i c i ~ t i n ~ ~  to the State c~f H i ~ r l : ~ c l ~ : ~ i  I '~-: l t icsl~. 

L3E iil cnncrccl lly rlic I .cgisI;itii:c Assc~iibly o!' the Stalc 131' t Iimacli;~I 
lll-ndesl~ in tllc I ~ I - t y -  seventh Year of tlic I<cpithlic (11' lurlin, as foll(>\\.s:- 

1 .  Short titic.- This Act n i q l  Ilc c;illcrl tlic I i l t l i a~ l  Forest (klimacli;~l 
Pradcsli 7 h  il-d A ~ n c n d m c ~ ~ t )  Act. 1996. 

2. Amcndmcat n f  sectinn 52-13.- I n  scc t i o~~  52-13 o f  tlic IntIian 1-orest 
Act. 1927.- 

( i )  a f~ei. IIIC ivords "it i s  scizerl." the ivothds " ;ulrI l l l c  owner o f  the vchic Ic" 
sl~nl l  bc added ; and 

(i i) l'or the prm~iso. rllc ih l lowi~ lg  proviso s l~a l l  bu substi~ir~cd. 11amcly:- 

"Provitlcd that no ordc~+coriP~sc;iting a 111otor vellicle shaII b e  made 
r s c e p ~  ;!l'ter giving notice in \v~-iiitlg tn the registered oivncr thercol'and 
considcrii~g liis objcctions. i f  any " : and 

(h) in sub-scctiot~ (2 )  for tllc words anti signs "his agcrnr, i f  
pwson-in-charge. of the tool. rope, cliain. boat any. and the or \leliicle and that 
cacli of r l ien~ had take11 all reasonable and Ilecessary precaution against srtch use", 
tlic words and sig~is. " or Ilis agciit, ir any, or the pe~+son-in-charge of the tool, 
ropc. chain. boat or vchiclc" sllell he substituted. 

1. t'assed in Hindi by ttlc I Iimachal Pradcst~ Vidlian Sablla. For Statement ol'Objeca 
and Rcasons see R.H.P.Estra., dutcd 3.17.1 996. pages 5442 and 5441. 
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